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BEFORE THE NATIOI{AL GREEN TRTBUNTAL

EASTERN ZONE BBNCH, KOLKATA

O.A.t$o 5B/2025/EZ

Kali Charan Chand Petitioner

-Vrs-

State of Odisha & Others Respondent (s)

PRELIMINARY COUNTER AFFIDAVIT ON BEHALF
OF THE OPPOSITE PARTY I{O. 6 & 11

I, Mrs. Santosheeprava Sethy, aged about 32 years,
wo- Sri shubham Sekhar sethi at present working as

Mining officer(I/c), Kuruda, Balasore to Govt. of odisha,
steel and Mines Depaftment, Bhubaneswar do hereby
solemnly affirm and state as follows:

1' That I have been arrayed. as Respondent Nos. 6 &. rr
in the aforesaid original Apptrication" I have gone through
the copy of the original Application as well as the annexures

appended thereto and have understood the contents thereof. I
am well acquainted with the facts of the case to swear this
affidavit in official capacity.

2. That, it is respectfully submitted that the above case

has been filed before this Hon'ble Tribunal by the Applicant
alleging illegal sand mining in subarnarekha River under
Jaleswar Tahasil of Balasore District of Odisha.
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3. That, at the outset, this deponent denies each and

every averment/assertion/contention raised by the applicant

unless the same is admitted specifically hereinafter. No

averment or assertion or contention raised by the applicant

should be deemed to have been admitted on the ground of
non-traverse.

4. That, in reply to the averments made in Paragraph No.

1 of the Original Application, it is humbly submitted that the

allegations made by the petitioner regarding illegal sand

mining at River Subarnarekha in Mohamm adnagar patna

DLC forest land and near Sekhasarai Ka sand source area

under Jaleswar Tahasil of Balasore District are false,

baseless and wholly misconceived, and are therefore denied

in toto. Regular enforcements are being carried out over the

area to curb the illegal mining activity. Besides, a request

letter No. 649 dtd. 30.03 .2024 also sent to the Sub-Coliector,

Baiasore regarding promulgation of Section 744 of Cr. pC.

Over ilIegal sand lifting in Sekhasarai and Mohammadnagar

Patna under Jaleswar Tahasil of Balasore District. Further to

prevent illegal transportation of the minor minerals in the

area, a request letter No. 629 dtd. 05.03 .2025 has been sent

to the SP, Balasore for installation of Check Post.

Copy of the letter No. 649 dtd. 30.03 .2024 and Letter

No. 629 dtd. 05.03.2025 are annexed herewith as

Annexures-A/l 1 & B/11 respectively.
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5' That, with regard to the averments made in paragraph

Nos. 2, 3, 4, 5 & 6 of the Original Application, the present
deponent has nothing to offer any comment.

6. That, in reply to the averments made in paragraph

Nos. 7 to 8 of the Original Application, it is humbly
submitted that as the area comes under DLC category, no
such mining activity is allowed in the area. Besides, during
the regular enforcement in the Mohammad Nag ar patna area,
no such illegal activity marked in that area.

The respondent arso sent a request retter to District
Forest officer, Barasore wildlife Division, Balasore, for
necessary action against the Miscreants for illegar mining
activity if any. Basis of the retter, the District Forest officer,
Balasore written a retter No. g105 dtd. 13.0g.2024 to the
Tahsildar, Jaleswar, Assistant conservator of Forest and
Inspector-in-charge, Jareswar poiice Station for joint
patrolling across the locality to curb the illegal mining and
transportation of minor minerals.

Copy of the Letter N. 8105 dtd. t3.0g.2024 is
annexed herewith as ure-c/11.

7 ' That, with regard to the averments made in paragraph

Nos' 9 of the original Apprication, the present deponent has

nothing to offer any comment.
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8. That, in reply to the averments made in paragraph

Nos. 10 to 17 of the Original Application, it is humbly

submitted that during the enforcement in the nearby area in

the Mohammad Nagar Patna village and Sekhasarai village

area, several vehicles and illegally stacked material were

seized and action taken against the Sand mafias as per the

rule.

Copy of the action taken report is annexed herewith as

Annexure-D/l1.

It is fi,rther humbly submitted that a fresh District

Survey Report (DSR) for the sand source in Barasore

District has been prepared as per the direction of Hon'ble

NGT dated 16.07.2024 in response to the Appeal No.

I8l2023lEZ & the same has been approved by SEIAA.

Copy of the District Survey Report approved on

25.03.2025 is annexed herewith as Annexure-E,/ll.

That, to address and prevent illegal mining and

unauthorized transportation of minor minerals in the district,

the Government of odisha has constituted a multitier

Enforcernent committee through Notifications dtd.

04.12.2024 issued by the Steel & Mines Department,

namely:
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District Level Task Force, Chaired by the

Collector;

Sub-Divisional Level Committees, Chaired by

the Sub-Collector;

Tahasil Level Committees, Chaired by the

Tahasildars;

In these Committees, oflicials from the Forest

Department act as members and render support as per

directions of the chairperson of the respective committees.

These committees have been formed to effective

coordination and ensure effective monitoring of illegal

mining across the district.

Copy of Notification No. 10491/S&M dated

04.12.2024 and Notification No. 10481/S&M dated

04.12.2024 issued by the Steel & Mines Department,

Govt. of Odisha are annexed herewith as Annexures-

F/11 & Gnl respectively.

9. That, despite the above, the office of the present

deponent remains vigilant without any negligence or

inaction. Any illegal activity coming to notice is promptly

brought to the notice of the District Administration and

concerned enforcement agencies for appropriate action. The

answering opposite party has never neglected its duties and

has always acted in conformity with law.
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10. That the deponent is vigilant regarding illegal sand

mining activities in the district and is committed to ensuring

compliance with the law" The deponent holds the highest

regard for the orders of the Hon'ble Tribunal. In the event

that any such illegal mining is detected, prompt and

appropriate legal action will be initiated in accordance with
the law. The Deponent assures this Hon'ble Tribunal that

continuous efforts shall be made to curb such illegal

activities through regular patrolling, surveillance and

coordination with concerned departments.

I tr. That the deponent craves leave of the Hon'ble
Tribunal to file further affidavit, if require d at alater stage.

12. That the facts stated above are true to the best of my
knowledge, belief and based on official records.

Identified by :

d
Advocate
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llining Officer (llG)
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Certified that the cartridge papers are nor avaiiable
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,oFtrICE or,rlm h,II]\I]YG OFFICER, BALASORE
I(u ru tl a, Ilalasor-e, 756056
nr i n ingoffi cerba laso re6igma il, co nr )

MM Bls, Dt #t*

b
ANrutrXUREJRIII

W,
I\1 r rr i rr g 0fr &'(l.c,t

-4
L

Letter
Fronr

Sub

(S-illail:

Balasoie

Odisha, Bhubaneswar

3

Mining Oflicerr
llalasor.e

13alasore

ftegarding i,slallatiorr of'check post in .laleswar areas.

i 
trtitll r"e{brell0e ta the srrbi*et ciled a,bove, I anr to say fllat se'eral

ctx"rplaint$ arrd grievaflL:e petitiorrs liave been r:ecsived ou the illegal rnin,,ing ol.saltd' tnolnttn itt clill'ererrt arcas ol' .lalesr.ya, rufrurit uncler B.i;;;,;'ffi;.
Mostlv. 

1t 
js.norrr:ed trrfi trre rni,or *inerals u.r; ;;;ng irregail), e^*uuun*a ,na

tral.tported'duritrg lhe micllight Jtonr tire bordelareas, nr- ;[eri l,ft,rg sf minor
mine'r'als'Iiy.'ttns*rLipul*us eipl.ite's o,eafes t",.,f* iu*, of reverrue in the state
Exchcqircr

Here it'is ivofilt tfle,ntiouing that as on clate there j,s only one Mirrjng Olficer
allofied in the Balasor"e clistric:t, and tlrere ar"e no govt, subor-dir:ates staflt
cLirTerrrly presenf under rlris olJjce It is Lrecouri,,g u*y"Jif.f1.;l;;;;;*nil,, o,,,.
part lo.look after tle tttanagi:tnent of'the nrinor minsials clf the clistr,ict without
an1, srrl"r-ordrrrate statJ.

Therefore. yolr are hereb-v recluesteel to instiill 3 nos, of check post in the
Jai*swar area: to prer.errt the iilegal cxtraction, transportation,of MirrorMjnerals
fiour ti,re r,estricted aleas.

Yours faithfully
t.

Mem0 No. 6Jo / MM Bts, Dr *lala-
cop)' subrrriilerJ to the IJirec/,;r/tif Mirrrr- Mirrerars,

{br favour of kincl infur,rutiorr ,rcr *ccessar-v action.
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fflur *fiBY ftTr*,rr[s
Vil,,i,,SCfu*fi

Ska'{8 At0ltnCI CIOrrr orsreo 6CIogq qt6o a6a I
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Balasore

Metno No, d,39 i MM Rls, Dt
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Memo No. ( 3l / MN4 Bls, Dt s{31 dt

copy subr"nitterl to the collectbr and l)istlict

favour i:f:kind ittforntation ancl ne cessary actiott '

Merrro No 6,3 ? / MM Bls- Dt 'tf r f o *
Ciopy subrritted to the Adclitional District

lvlagistrate, Balasore i'or

of kinci i tt fortl at ti:tt

Memo No, / MM. Bls, Dt

to the

6nt
Mining Offi*r,'cl

Baksore

Mi,i,gol@,q+or
Bala$o/e
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at6nqQ Afi,q6'1Q Afi'$q, Qt66tqa
OFIiICE OIT TT{[, DIVTSIONAL FOITEST' OTTFICAR

I}ALASORE }YILDLIFE DIVISION
AtiPO : KLllltiDi\. Dist : BALASOIU, PIN - 756056, ODISHA

Clontrol Ruom : +91 * 9117691870 r.-nrail ; dfowl*bls(i.lvn hoo.co.in I dfo. baIasorervI@otlisha.gov"in

Arvl\*;X uR.* -c-hl

"lir

l:rorn

Sub

F.,husl:rvant Singh. IFS
Divisiunal I:'r)rest Ofltcer. lJalasore \\iildlife Division

'l'he'l'ahasilriur. Jrlcstr ar.

"l"he Asst. (.'rlnseru'ir1ur o t' l::crrests

lic. .laicsrvar \\Iildlili [lange, Ja]csrvar.

Inspcctor ln-cha: gu, .Jalrrsrvar Police Statittn. Jaleswar

lllegal sand rnining and transpcrrtalion ol'nrinor lninerals
\'{rrhanradn*Berpi}tar)i'l alca under Jalesri,ar "l'ahasiI - Rcg.

(sancl) in the

I1i inviting reti:rer:cc lo the subject cited ab,:ve, please find hercwith photocapy of
l.t{t*r No. 1 614 t1atetl L}9.08.20:4 o1'the tr,liningbfficer. Biilasors fcrr ready reference.

lrt this L:onle\l. \,()u arrf rtqucslcrd ii)r f requcrnt jciint pat operations ;tcross
thu lrrcirlitl ttr curL'r illcgal rrrining und transportetion ol''nrinor minerals iind enfilrcement
ol'e risling regulations iud imnrecliare nction agai,nst violatt':rs

Enr:l. : As atrove

Mcrno \o. B lfi 6 dnred
(r:p.r,itlonu u,itlr its cnclitsure loru,

\\..ildlli'c Divisir:n, []alasorc lirr initrrrnirtion & Iecessut\. ilctiot.l, she is
.loinr p:atrulline ine lucling nighr h;rlrs to scr.vc thc purpose.

)lenrtr No. B lO+ tJatetl f2 ,\ugust, 202{
inq t)lllicr. lJalusorc lbr(,i:p; tilrr.varcicrl tu, rhe \.,lin

artirln *:ith rtterencc 1o lrr:r \,lctrtu Nrr. i6l liklM date.d ()9.08.?024, S he
.ioint prttt'c'rlling ope:ratiuns Lry making sr)routh eoorcjirratiolr arnong the

Ba lasore

F, [Salasore
10 rnal(B li'equernt

(

(

t/^

Officer
Division, Balasore

inlonlatiun & necessarv

to regulale

Tf,UT COPY IITTESTIO

;)arasore

. tlalasore

k^
,>9'o

<6 nts',{t6,fl CI6at CItet66r F0o6qtteto ceo r
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1 (E-Mail:

Letter No, If,,l \ / MM IJls, t)r ?/ ,'9 Lt
Flr*rnr

Mining Olflcer
Balasore

fhe Divisional l;orest Oflicer',
Balasore Wildlift Division

ir,ler:'ro No. , .t,b,t.+-.",...'l N4M Bls., Dt

TRUE C(}PY ATTESTI

Sub: Illegal sand mining and transportation of minor minerals(sancl) in fhe

Mohamrnadnagara Patana ar.ea under Jaleswar Tahasil.

a
vtinine*ffi&tli.l

Balasore

ir,1l
'on

,lr
,:lp

11 I l{1.

lb
,6\ -i);tt.:1,4.

,,1i" il lj r. ii \',1i l':i'I t

Sir,

With refbrence to the subject cited above, I am to say fhat, several

cornplalnts and grievance petitions have been received on the illegal sand mining

and transportation of minor r:rinerals(sand) in the M madn Patano area

under Jaleswar Tahasil. As per the data available with us! some parts o

\4ohammadnagara Parana area are coming under the DLC area.

Besides it is noticeci that the minor minerals (sand) are being illegally

rransported during r:ridnight from bord€r areas, The illegal lifting of minor

mineials by unscrupulous exploiters creates a hugb lo-ss of revenue in the State

Exchequer.

Therefore, it is requested to pass necessary gfdg{sjg-ttte :s,q.l* pts.qi+lp-ts -

curb the il}egal extraction, transportation, and g of minor minerals in their

respBctive jurisdictions and take action as per iarv application'

This is ir:r fhvour of your kind infurmation and necessary action'
Yours FaithfuilY

Ilnc.; as above

1l

Balasore/ Sub-collector, Nilgiril

Circle, Bhadrak for fuvour of kind

9u-*
ryK6\

Mining offd.? ltrc;.

Qy*tf
,xe eroq';o tffiri&-6'eo 60oqq qrso a6Q I

Balassre

*12 - t

51'
s' OTFICE OF 1'I{E MINING OFFICAR, BAI,ASORE

{,
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--lI,,-\ - ftwrvExuR e"- rltl
File No.: SZ6t97 1Z4Z-MINB2/02 _ZIZi

Government of India
N{inistry of Environment, Forest ancl Climate Change

(rssued by the state Environment Impact Assessment Authorit_v(sEIAA),
oDISHA)

.L.LJatnA

Dated 25103/2025

Subject:

SirflVladam,

To,

The Deputy I)ircctor of N4incs, Rhadrak Circlc, Uhadrak
Pltrr tro- 141214591 . Near Salanili I lospital, Motcl C'hliak. BALESfIWn R. ODISI-lA, 756100
dcin- bhailrak(i) gov. i n

Pr.posal olDeputy Di.ector.f Mines, Bhadrak C:ircle, Bhadrak tbr
(DSR) of Sancl Sources of Baiasore District locatetl in Dist'ict-Ba
?025-203 0-regarding

t91 of District
Balasore

amcnclment
nt Guideline (S and Enfbrcernent and

Mining (EMGSM)-2020 and in pursuance of N4oEF & CCt, Gol No dated 15.01

Survey Repolt

fol the periocl

nurnber

of Sand

e Sand

for Sand

.20t6 &
25.07.?018andasperorderolL{on'ble SupremeCourttiatccl lAll.202l inCivil AppealNo. 16613662
of 2020 (State of Bihar Vrs. Pa,"van Kuniar and Others)-r.eg.

2. The particrrlars olthe proposal are as belorv

(i) E(l ldentilication No.

(ii) t-ile No.

(iii) Clearalrce'Iype
(iv) Category

EC2-5C10 I 070R5447584N

526 t97 t 242 -MlN 82 t 02-202 5

Mining EC Under 5}la
Dt)

(v) ProjectlActivity Included Schedule No.

(vii) Name of Project

(ix) Location of Project (District, State)
(x) Issuing Autlroritv
(xii) Applicability of General Conditions

l(a) Mining of nrinerals

District Survey Report(DSR) of River Sand rniuor
mineral of Balasore District.
BALESIIWAR. ODIS}IA
St'ltAA, Odislra

No

l!

irrrr forv atrrslrn
slAJo RyM r Nl 526 1 97 t 2025

E\s
Page 1 of 9

€iqtqqqi

to yoru to SEIAA,

ln State-Odisha in

2006 under theplovision of :Assessrnent (EIA)
(Protection) Act, I9ti6

\, 129



,-r9 -

3. In view of the particulars given in the Para I above, the project proposal interalia including Forrn-2, fonvart,*-d

letter., proceecling copy, copy of 30 days public notice period, copy of paper cliping and online advertisement {br'

public notice and final District Survey Report (DSR) copy ol_,s.and sources rvere.submittel * th. 
SETAA fbr an

appraisal by the State Level Expert Appraio^al Clornmittee (SEAC) urrcler the provision of EIA notification 2006 and

its subseqttent amendments.

4. The afrove-mentionecl proposal has been consideled by SEAC in tlre uteeting lielcl on 06.03.2025. The minutes of

the nreetir.rg and all the docugrents along lvith nroclillecl revisecl DSR copy are available on the PARIVESH portal

which can be accessecl lrom the PARIVESH portal by scannitrg the QR Clode above'

5, Details of the DSR ancl the brief on the salient features as submitted by the project proponent in Form-2 and as

presentecl during SEAC are atmexed as Annexure-2.

& clarifications provided bY thcheld
ance thereto fulnished bY the

Project Proponent. the for approval ofthe DSR

of Balasore observed by the SEAC on

the following

1.Irt non-rvorking may

leases r,i,hich rnaycase. Sorne colurnns are

2. 11 itc,r 6, as against total 50 r.ro of leases data tbr 2l leases is proviclecl. This clata shall be p|oi'icled tbr all

sollrces and rivel rvise.

3,lntbr:mation for itetns a. b and c atler item lI is not given. Also, details of the drainage systeln rvitl.r

description oflrnain ilr'ers are not givcn.

4. Annual deposition details not firrnishccl'

) three desiltation

anci some colttmns as NA.

may be

clusters may and coufinnecl.

9. In reference of NGT order dated I 6.1 '2024 itr no by Sh Haripada

of the case. r.vith a copy of

order

10. As per sub clivisional comtnittee reports fiel<l visits hal'e been cornrnittee of Nilgiri Sub

Division tiorn 20. ll.2024 to 22,11.2024 and tbr Balasore sub di vlslon tr-on-r 11.2024 to l2.l1.2024. CoPY

of the reports'of t-relcl visits may be appended with the draft DSI{'

ll. As per the proceclure laicl out fbr preparation of DSR iri the notification dated 25.7.2018 of MoEl'CC the

main obiective of preparation ol'DSl{ is to ensure the tbllowing-"Iclentification of at'eas of aggregations or il

depositions where rnining can be allorve{ and identification of areas of erosioll and proxinity to

infrastructural structures ald ilstallations where mining should be protlbited and calculatiorr of annual rate

of replelishment ancl allowing time for replenishment after mining irr that area'" Details as per above

objective al'e not given.

12. Further, there are provisions mentioned lbr DSR preparation in "Er1'oroement & Monitoring Guidelines for

Sand Mining,' issued by MoEFCC in 2020 (to be supplemented with "snstairrable Sand Mining

Management Gui<1elites, 2016") rviricl.r neecl to be followed and cletails of intbrmation is to be furnished in

the DSR. Detailed information as pel guidelines should be 
llolided 

in the clocunent.

, ,',."-l i

6.'I'he SI-lAC', in its rneeting

project proponent and after'

stAJoR/M I N I 526197 I 202s

Iry'?"
1 rtil f. ffisrHs"ffis,

Mf".A6-" ;'r'

Page 2 of 9

tr.

please be

plcase be filled up or detailed reasons tbr nil infbrmation may be given. In sonre cases, it is mentioned tltat

DOCS are not availablc. Correct and f'Lrll infbrmatirln r.rray please be provided,

130



U lS.Annexure-A of Proceedings of Sub-collector-BlS wherc the list of minerals in lcspeot ofl Balasole
subdivision is given, the slatus cll'mineral-nrining and lessee details are not rnentioned.

14. In DSR, under heading 3 (Tab1e). The list of mining leases in the district ,... Narne & Address of Lessee,

Lease details are not there tbl the qualries whic,h are in non-working status.

15. Irr Annexure V of DSR, Sl. No. ot'quarries viz. ,4 1, 42, Bl, B2..,Cl,C:2....D1, D2,.El,82..... Fl etc. are

n'rentioned as lease nuurbers wlrich shcrulci be rectif ied.

16. Iu Arnexure-Vll. no. of tippsls;'day is uot given fbr all cluan'ies.

The PP has subrritted the additional docr"ulent sought by SEAC,

7. Tlre SEIAA, Odisha has exarnined tlre DSR pr,oposal in its 192nd Meeting of SEIAA held on 20.03.2025 il
aor:ordance u,ith the provisit>ns corrtained in tlre Enviionnrcnt Irrrpact Assessrnent (EIA) Notification,2006 under
thc Environrnent (Protectiorr) Act, l9ij6 and suhscqucnt rurcndrrrcnt thcrcto, Sustainablc Sand Mining Managerrrent

Guideline (SSMMG)-201(r,Enlblccrncut irncl N,lonitoling Guiclelines for Sand lv{ining (EMGSM)-2020 and rn
l6 & 25.01 .20lll and as per order of Hon'ble Supreme

and Others) and

to the query raised

DSR. Aiter
Fut'ther,

rhe PP is advised 1o file sepalate applications l'ol each type o rernaining rncofporatl rlg

the cornpliance to the ob.'ervation/objection raise<l by SEAC anrl SEIAA respecfively in tlie respective DSRs

8.'fhe Sl,lAA. Odishareserves the rigirt to stipr-rlate additional couclitions, if tbund necessary

9, The Validity of DSR,is upto 5 years i.e.

approval

l

10. This issue with an of the Ct mpetcnt A

Cop),To

2.

fronr 2025-2030 ilrrrn the date of issue of this approval letter.

J

4

5. Arlditional Chief Seoretary- Revenue and DM Depar:tnrent, Govt. of Odisha Bhubaneswal for intbnnation

6. Clhainnan, Central Pollution Control Boarrl, CBD-curn-Oflice Complex, East Arjun Nagar, New Delhi-110032 for
iu lolrr ral ion.

7. ChairuranlMeniber', Member Secretary, SEIA,,\ ior in Fornration.

L Member Secretar;,. SEAC. Par:ibcsir l-lhau,an, A I 18. Nilakantha Nagar, UnirVIll. Bhubanesival for iufornratior.r.

9. Clollector & DM, Balasore, Sub-Clollcctor', ]lalasorc, Deputy Dircctor r f'Mines,' Balasore, DFO, Balasote, RO,

SPCB. Balasore, Tahasildar", Al[ -l'airasildar ol Balsore District/Mining Ol'ficer, Balasore lbr Irrtbnnation ancl

necessary action.

10. The Director, Minor it4iueral, Srcel & Mines Dept, Govt. of Odisha Bhubaueswar for infonnation.
I l.Guar-d tile for record/Website/Palivesh Poltal

fr$tf l'r;r

It

s I AJO Ri M r N / 5261 97 I 2025
TBUi'[ilpt'ffT

Yfr""
Page 3 of I

*
* 16

Courl dated l0.l L202.l in Civil. Appeal Nu" 3(r(r l3(162 ofl2020 (State

based on ttre recornurendations of the SllAC. clalification submitted

*-.l
rl

by SEAC. Accordingly
detaileci deliberation in

minerals

Forest. Environrrient & Ciliniate Change Dept., Cioverument of Odisha firr inforuration.

Control Board, Oclisha, Paribesh Bharvan, A/t18, Nilakantha Nagar. Unit-8,

Mines Dept,

of Forests. & F-orests,

I
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It\d,

1. Pronosal in brief, 
onnexure-2

The highlights of the proposal as ascertained from the application and as revealed from
proceedings/discussion held during the rneeting of SEAC/SEIAA, are given as under,

i) This is a proposal fbr approval of District Survey Report (DSR) of Balasore for mining of sand
looated in Balasor:e District fbr a peliod of 5 years i.e. tiom 2025-2030.

ii) The need fbr District Sutvey Report (DSR) have been necessitatecl by Ministry of Envirorunent,
Forest and Climatc Changc (MoEF&CC) vidc ttrcir Notification No. S.O. 14t (E), datcd l5th
January 2016. Ttre noLification was addressed to bring certain amendments with respecl" to the
EIA notification 2006 and in older to harve:,,a better contrcl over the legislation. District level
comnrittees havc beeu introduced in thc system. As a pafi of this notification, prcparatiotl of
District Sun,ey Repor"ts has hccu introcluced.

iii) The MoEF&C)C in cornplrance oI'the IJon'ble Supreme C'ourt's and NGT'S order has prepared
"Sustainable Sand Mirring Guidelines (SSMC).201(r" in consultation w-ith State govemlrents,
detailing the provisions on Bnvironrnental Clearance of Distriot

and proper

fonnat ective
owed;oIDSR i.e.

and identification of installatrons
ofannual rate ofrep

v) Mining (EMGSM) J has been

states to cany out river auclits, put cietailed survey reporls of all mining and in tire
public domain. conc{uct repienishnient stuciies o1' rii,er beds. constantly mining with
drones, aerial surveys, grouncl surveys and set up dedicated task The

online sales and purchase ofsand and to make
propose night surveiilance of vlslon

vi) The H 015- NGT (State of
GujaraQ Ors issueil the
follorving

of the Tribunal in
Satendra consultants accredited
by the Nat-ional Quality Control Council
of India in tenns of O dated 16.03.2010

DSR only in respect of the relevant facts pefiaining to the physical and geographical
features of the district rvhich shall be distinct fiom the scientific findings based on the
paramelers prescribed in the SSMMC- 2016. After sucir verification, the District
Magistrate shall fbnvard thc DSR for examination anrl evaluation by the State Experl
Appraisal Comnrittee (SEAC) hai..ing regard to the fact.

if it meets all soientifrc/techricai

ii

TDlrt ffiru fir:I,1-'ro
s lAJoFyM r N t s26197 I 2025 W-<as

fi, q

L2

Page 4 of I

iv)

the

IS

arid
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shall scrupulor.rsly fbllor.v rhe procedure
Gor,t. of India Accredited Agency/Consultant
ancl the parameters laid down r.rnder the

SSMMG-2016 and EMGSM - Z0Z0 r.ead in sync with each other.,,
vii) The order of the Hort'ble NGT clearly specifies t.hat DSR to be prepared by the MoEF&CC.

Govt' of India Accreditecl Agency/Consultant ancl sent to the SEIAA by the technicalappraisal
by the SEAC.

viii) The SEAC observcd that rcquircmenl ol- prcparation ot'DSR by MoEF & CC, Gov[ of India
Accredited Agency/Con sultant as per order of Hon'ble N(lr has been withdrawn by the Hon'ble

of India in civil appeal nos. 3661 -3662 of 2020
lx exanrined and evaluiited the Draft DSRs ol'Balasore ancl observed the followin g

table given sorne leases are marked as non-working. Reasons for
columns are left blank

reasons for nil
Correct

ancl lull
2. In item 6, 50 no ofleases data s data shall

be providecl for all sources ancl rivei-wise.
3. InformaLion {br items a, b ancl c alter item I I is not given. AIso details of rlrainage system

with,<lescription of tnain riveLs not given.
4. Amual deposition dctails not furnished.
5. In Anttexure I(b) tlrree desiltation locations are given. Details ol'desiltation pr:oposed

may be given.
(r- In Annexure II (and some otlter Annexures likc IV and V) some columns are.left blanl<

or rna*ed as NA. C<itnplete inf,ormation nray be providecl or .justification for not
proi,icling information siiall bc: given.

7. Absenee of contigrlous cluster may please be rechecked and confirmed.
rs not given.
ng Ietter 16.7.24 in

Manna
along copy

visional committee reports fielcl visits by the
of Nilgiri Sub Division from 20.11.24 to

on ftom 7 .11 .24 to 12. I 1 .24. Copy of' the rcports of field visits may be apperrded

i1 25,7.18 af
the following-

can be allorved and
identitic ation: stmctures and
installati.ons culation of annual rate of
replenishment and allou,itrg tirne lor repleuishurent after rnining in that area." Details as
per above objective are not given.

12. Further, there are provisions mcntioned fbr DSR prcparation in "Enforcernent &
Monitoring Guidelines for Sand'Mining" issued by MoEFCCI in 2020 (to be
supplemented with "sustainable Sand Mining Management Guidelines, 2016") which
need to be fbllowed and details of irrfbnnation is to be furnished in the DSR. Detailed
information as per guidelines should be provided in the document,

13. In Annexure-A of Proceedings of Sub-collector-BLS where the list of minerals in respect
of Balasore subdivision is given, the status of mincral-mining and lessee details are not
mentionerl.

slAroR/MrN/ sz6lsuzo2s 
TQUE 

C0py AIIESIf 0q
M;*a'a'Irw

Page 5 of 9

.-t&-
t

t/

{

*d+
I

rnay please be

draft DSR.
procedure laid out tbr pr"eparation of
the main objective of preparation of is to

areas
of areas of erosion and proxlmlty

prohibited
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14. In DSR, uttdcr'lieading 3 (Table), The list of n-rining

Aclcl:ess of Lessee, I-ease details are not LheLe fol tlie q

status,
15. In Annexure V of DSR, Sl, No. of quaries Viz. Al, A2' 81,82"'C1, C2

E2,..., Fl etc. are mentionecl as lease numbers lvhioh should be rectified'

16. hr Annexure-Vl1 no. of

leases in thc district .... Name &
luarries u,hich are in nou-working

Dt. D2,.81.

ESfor allis not

SI

N
o.

alI r'cquircc{ clata has bcen cluly incorporated.

Pleasc refcr tt> item No. 3 in tlre updated DSR

copy tbr dctails.

Tlre table in itent No. updated ard0i
as non-rvorkitig. Rcasons l'or nrln-rvorking rnay page 32

of 46 plcase bc tnelrtioriecl against cach case. Sonrc

colurrns arc lel't blank against cxisting lcascs rvhich

ln itcnr no 3. in the table givell sotnc leascs aLc tnar

bc fillcd up or clctailccl tcasons 1br rril
bc given" Itr sorne cascs, it is

not availablc. Corrcct arrcl full

'kcd

rr-ray plcase

inlbrmation
rncntiotrecl

lease be

Ini tcln no. 6 ln item no. 6, data
been provided,This data shall

st total 50 no02

llidecl in

for

are

v,

along ri,ith its le

1

including tire

rupdated

(c)

mineral

ltem no

concession ancl

given.

a, b and
of draina

The

not be furnishedevcr.horv

annr,tal

dered the

data is

or settled

Please refer tofor
the

04 demils not furnishcd.

locations arc listed il
); hrxvever, the clesiltation

has not yct bcen ProPoscd in

Threc05 In Annexure I(b) three

Details of desrltation

II, all previously blank spaces

have been tilled in accordance witli office

rccords.

In Annexurc

columus are left biatk or mar-ked as NA.
information may be provided oriustification

for not be

iike IAtrnexuresll someIn Annexure (r

V) sorne
Corlplete

The data tbr contigttotts clusters lras beeu

idecl.
07 ma lease besterclubsenceA of v pcorrtignotts

arrd contirmed

format iu Annexttre IV, detailing the length
tabular1nbehas itteden submroutThe map

the nutnber ofof the

08

2 Whether SEAC reconlmended tlte propo
held on 06.03.2025 ancl the after cletailed

SEIAA. Odisha may consider for approval

insertion/correction of tire above as

3. The SEIAA, Odisha has

the follorving points
follows:

sal * Yes, the proposal was placed in the SEAC meeting

discussion, the SEAC, Odisha recorunended that the

of the DSR of Balasore for implementatiolt, sr'rbiect to

the SEAC observatiou otl
modified the DSR data as

srAJo R/M I N I 526197 I 2025
rnut f0pr trrEsrri)

W.r
Page 6 of 9

21

all
wlse.

leases is

stream"

03

foronlyprovideci
it coulds0ul'ces;

Annual

Balasore

are given.

06 anclother

shall

not given.Route nap

SEAC,
AS per
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Ed
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vehrcles and the names of the i,illages, Map
attaohed as Aru:exure-[.

09 Il
r6

letter ret'erence ol NGT ordel tlaterl
OA no 18/2023tE2 tiled by Shri

A copy of the NGT OITDER (oa No
l.812023/EZ) is annexed herewith.07.2024

Haripada Manna -Vrs- State ofl Odislra is mentiotrerl. Annexure-ll
Details of the case, direc.tions of IIon'ble Corrt along

fu'nrshed.order rna' lease

fleld visits The SuLb-Di visionai Conrmittee S fie1d visit
Nilgiri S ub reports have been amexed herervith.

Divisiou frorn 20.11.2A24 to 22.11.2024 and for Annexure-lII
07 I

l1 As per the procedure ln prepared 1n AC cordance
thc notificati 01-l clate 25.a] 20 I B ol MrilrF & CC thc ith the &CC notific atron dated
main objective of pleparation o{'DSR is to ensnrc the
follorving- "ldentification of irr:cas of aggraclations or
depositions where tnining cau be allowed ancl
iclentificatior: t>1' ar:cas of crosion and proximity to
infiastmclural structures and installations lvhcrc
mining should be prohibited and calculation of annual

25.01.2018. the Enlbrcement & Monitoring
Guitlclincs for Sand rnining 2020, the
Sustainable Sand Mining Guidelines 2016
and othcr rclcrrant govqnrrrcnt or:dcrs

ratc of and al lowIlg time for
that area". AS per

not ven.

l2 Further, provlsrons DSR has been
& nes the MoEF

issued by (to be 25.07.2018, the Entbrcement & Monitoring
the

1 6,
fb ol
lt led

in the document.
l3 InA Proceeclings of Sub-Collectol IILS 'Ihe tablc in Itern on the

withr>1t nrincrals in respcct ol Ba]as<irc status of rnineral
rrrfornration about thcLhe status of rrritrerirl-rlining anci

not rlcntionccl
t4 ln Thc undcr ltcm No.3 has been

leases

Lcase
thc givcn instructions

t5 ln Annexure shall be assigned
42..., Bt,82....C1, C2 El, ., F I numbcrs, such as Al,
etc. are mentioned as lcase numbers .., and so on.

16 In Annexure- VII. Ito. of trppels duy ls n0t Iu Aunexure VII, the number of tippers per"

da I( d for all CS

The Lists of Sand Sources of B:rlasore ed in DSR are as olvs:

st.
NO

IAHASIT
Nome of River/
Streom Nome of lhe Minerol AREA

Replenlshed
volume
/Mlneoble
Resource ln Cum

Remorks

Bosto SUBARNAREKHA
A,\IBAKLiRU(,I]I SAND
SOURCE

7 .4a

ocre/2,99Ho
8173.9 4

Replenishment study
repor{ hos been done

2 Bosto SUBARNAREKHA DEVOG SAND SOI.-]RCE
r2 35
ocre/5.00 Ho

I2BBB.3
Replenishment study
repod hos beerr done

TNI]E COPY AT?E$IIN

fua^t
/b'4

sltuoRtMtN/526197,2A25 Page 7 of I

tl1

10

above

Thc
r.vith

ln
dated

ibr Sand

"Sustainable Cuidclines fbr Sand
201 Sand

relevant
inlblrnation os pcr guidelines

A

Iessee

ng 3 (Table.). Thc nilnlrlg
..... Namc. & Acldlc.ss of Lesscc.
thcre for the qtrarries r.vhich arc iri

The

rvhich slrould be

I
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'v.

Basto SUBARNAREKHA DHIIPURA SAND SOURCE
12.35 ocre.
/5.00 Ho 7653,92 Replenishment study

reporl hos beerr done
4 Bo$o SUBARNAREKHA

KADARAYAN SAND
SOURCE

12.350 ocre
/5.00Ho

tB/90.5 Replenishnrenl study
report hos beerr done

Bosto SUBARNAREKHA
BENAPURA -II SAND
SOURCE

I4.52
. ocre/5.876Ho

Not predictoble
presenlly

Currently submerged
undel woter

Bosto SUBARNAREKHA
BENAPURA-I SANt)
SOURCE

l2.45ocre/5,0
l4Hcl 3367 r

Mineoble resource os
the

Bosto SUBARNAREKHA GOPINATHPUR SAND
SOURCE

i

0OHo
Newly proposed
Source

Joleswnr SUBARNAREKHA SIKHARPUR SAND
SOURCE

l0 63Ac/ 4.3
HO

9132.45 Replenishment study
report hos been done

I Joleswor S U BARNAR EK HA
RAJNAGAR SAND
SOURCE

13.55 ocre.
/5 4U Ho

4 1 825 856 Replenishmenl study
report hcrs been done

t0 Joleswor SUBARNAREKHA
GOBARD}IANPUR SAND
SOURCE 6l4r I

Mineoble resource os
the drone su

ll Joleswor
:

SUBARNAREKHA . Replenishmenl sludy
reporl hos been done

12 Joleswor SUBARNAR:EKIIA ' quttb
' 1.

ble resource os
drone

resource os
e

IJ Jqleswor
:: r:l]:iri: ': r:

:.SUBARNAREKHA:: .. BALIKBAD SAND SOURCE
14.85 ocre/
6,009Ho

l4 Joles\^,or SUBARNAREKHA BALIAPAL SAND SOURCE
12.00 ocre/
4.856 Ho

Cunenlly submerged
under woter

l5 Joleswor SUBARNARTKHA
SEKH SARAI
50 Kho

15.00 ocre/
Ho

r 53552

resource os

os

os

t6 SUBARNAREKHA

)7 Jqleswor EKHA

]B MANKIDIA SAND
SOURCE (GA)

35 ocre/
14.l6Ho

t9 Joleswr:r SUBARNARFKHA cl-ToRMARA {cHAr{Dt
BAST]] SAND SOURCE

10 0[] ocre/
4.046 Ho

Nol predicloble submerged

2A .Joleswor SUBARNAREKHA MANKIDIA 5ANT)
SOURCE (KHA)

40 ocre/
I 6.lB/llo 49609.2 resource os

21 Joleswqr
,.s,.u.BARNA,REKHA

MAKRAMPUR SANT)
SOURCF

15.00 ocre/
o,u./ no 101374 os

22 Joleswsr:'.' SUEA.RNAREKHA
GOBARGHATA SAND
SOURCE 5r5r2 i: :.1

:ir:,',,:,:'i:::;i*.i.{11:

Mineqble resource os
IOer-,the drone suryey

23
:l i':i::r:l'

Jqleswcrr.,:: --:-
. SUBARN,{REKTIA

PRAHARAJPUR SAND
souRCE (KHA)

15 ocre/
6.0ZHo

17075 o5

SU

Jcrleswor MANKIDIA-KA SANt)
SOURCE

20.00 ocre/
8.09 Ho 25023.1 I study

been done
25 Joleswor .:'ri

RIVER BLOCK.KA SAND
.SOURCE

14.00 ocre /
5.665 Hcr

Mineoble resource os
per lhe drone survey

26 Joleswor Sut6oe*aerrco' :l' BILASHPUR SAND I
I)UUHCT I

ble resource os
the drone

proposed

Newly proposed

27 Joleswor

28 Joleswor 2A.3BAclB.24
7Ho

29 Boliopcrl SUBARNAREKHA A N
BED

B.BB ocre/
3.60 Ho

44262 Replenisi.)rnent study
repori'hos been <Jone

Bol opol SUBARNAREKHA BADHAPAL SAND BED
B,36ocre/
3.38Ho 20r03 Replenishment study

report hos been done
3l Bcrlosore BUDHABALANGA KASABA - DAI"IAPADA

SAND SOI.]R(]E
10 L35 c.rcre/
4 L0l 5l-lo

54633 Mineoble resource 0s
per the drone survey

Rernu ncr BUDHABALANGA SAHUPADA & DUMUDA
SAND SOURCE

1' ?(

ocre/5.00Ho 1 654.1 I
Replenishment study
report hos been done

Remuno BUDHABALANGA AMBULKUDA SAND
SOURCE

i2.300
acre/4.997P,o

15407,O2
Replenishment study
report hos been done

l,
Remuno BUDHABALANGA MAKANDA SAND SAIRAT

SOURCE
12.22
ocre/4.945Ha r 4836 Mineoble resource os

per lhe drone survey

Remuno BUDHABALANGA
CAMBHARIA
RUDRAGOPALPUR SAMIL
NAHARPATANA

I4.99
ocrel3B.44Ho

Not predicioble
presently

Currently submerged
under woter

s tA/o R/M I N I 526 197 I 2025 Page 8 of 9

3

5

7 30000

12.00 auel
4.85Hcr

SEKH SARAI SAND
SOURCEIKA]

14.00 ocrel
5,66Ho

:l

Not predictoble
oreserrllv

4131.9

resource os

Joleswor RIVER BLOCK .KHA SAND:
SOURCE

13.00 ocre/
37939.5

48644
PRAHARAJPUR
SAND

13.00 ocre/
5.26 Ho

Joleswor SUBARNAREKHA

17.50 ocre/
7.08Ho

SUBARNAREKHA

.SL'BAiRNAREKHA

SUBARNAREKHA MALIPAL SAND SOURCE

SUBARNARTKHA
RAYANRAMCHAN DRAP
UR SAND BED

30

33

35

{ tk
1k

\

Wf
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Remuncr BUDHABALANGA KATHASANGADA SAND
SOURCE.2

2.60
ocre/1.052Ho 2981 ,977

ne
Replenishment study

hos been
Remuno BUDHABALANGA SAND

SOURCE,I
KATH ?.75

ocre/3.945Ho 5485.333 Replenishment study
repori hos been done

Bosto JALAKA RIVER
MATHAN I & PUNSITA
SAND BED

3.08 ocre.
/1,246Ho )32 Mineoble resource os

the drone
SUNAI PURUKHI SAND SOURCE r2.300

ocre /4.997t1o 3443,37 nishment study
hos been clone

Rernuncr SUNAI Hotiogond Mukundopur
*lqtjpcrl sond soiroi

l, ?q

acre/4.99Hc 19.8 Mineoble resource os
lhe drone

4l Remunc: SUNAI 82A
clcrel3.3 I Bl-.1o

79 64 Mineoble resource es
per ihe dTone survey

42 Rer-lu nct SUNAI BAIIALJA[]KA 5AND
SOU RCI

12'.2c)

adel4.937l1o 654 I
Mineoble resource os
per lhe cJrone survey

43 r\illqlrl SUNAI r2.350
ocre/5.00Hcr 5894.28 Replenishment study

report hos been done
44 Niligiri SUNAI

PUNDAL. 1 SAND BEI)

Currently submergecj
under woter

45 Niligiri

ment study
done

sludy
been

46 Niligii'i

INiligiri BALIPAL SAND BED

48 Niligiri t2,25A
ocre/4.?5Ho.

study
n done

Niligiri

rfra€
cnPY 

4rrfsrrr

Signed by
Prem Kumar Jha

R:::;:.ffi?$"f,r.u''"
signed

s ltuo R/M I N/ 526 1 97 I 2025

tta.
I

36

37

3B

39 Rernuno

40

Udornbor soncj soirot
SOUTCC

Not

Replenishmenf study
reporl hos been done

SUN,AI

ocre.
12407.64

4054.43

os

SUNAI

AJODHYA SAND BED

49 Niligiri SUNAI

50 SUNaI :

::l l!

%^-
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ANnrtx.uRF-.ftt

GOVERNMENT OF ODISHA

STEEL & MINES DEPARTMENT

/S&lVl, Bhubaneswar, dated the 0l / Zleory
SM,MC3.PAGG-0001 -2023

sglEIGArloN

Sub : Gonstitution of District Level Task Force(DLTF) for uniform monitoring and
strengtheoing: of enforcement activities for minor minerals.

ln obedience to order dated 26.02.2021, of Hon'ble NGT, Eastern Zone, Kolkata
Bench passed in OA No. 360/20'15 and after careful considerations, Government have
been pleased to constitr-rte District Level Task Force with the following members:

1 Collector & Dh/ Chairman

2 Superintendent of Police Ivlember

:3. Divisional Forest Officer ll4ember

4. , District Trahsport Officer lVember

5" : Regional Officer- SPCB lvlember

6. Exeoutive Engineer of lrrigation
Department of respective Division

Member

a
I Joint Director of Geology of respective

Division
lvlernber

B, One/ two independerrt members lndependent members shall be

nominated by the Chairman. The

independent member shdll be

retired government

officials/teacher or ex-serviceman
or ex-judiciary member

q Deputy Director of It/ines ft/ember Convenor

The DLTF shall keep regular watch over the mining activities and movement of

No

rnur c0PY AI'rt$r[u

w^o8'n'

sM-M C3-PAG G-AIU -2023 I 0 1 I 2024

\

lo\ qt
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minerals in the district.

The DLTF shall have its regular meetings, preferably on Quarterly basis to review the
information from Sub-divisional and Tahasil level committee and supervise and monitor all

aspects of enforcement activities to curb illegal mining and transporlation of minor
minerals,

The recommendation may also include action under the provision of EP Act, 1986

This supersedes District level committee which was constituted vide this
Department Notification No.12595 dated 1 6,12,2023.

By Order of the Governor

Additional

Memo No L
, Bhubaneswar dated

Copy forwarded to the Officer-in-charge, Gazette Cell, Odisha, Government Press,

Commerce & Transport (Commerce) Department, Odisha Secretariat, Bhubaneswar with a

request to publish the said
copy to this Department,

notification in the Extraordinary issue of the Odisha Gazette send

Special

o\ I tz-lLo23

Hr*,,lo ruo. " l0 tl43 
-/sM, Bhubanoswar cralerj *Ll I fZJ 2oLl

Copy forwarded to the OSD to Hon'ble Chief Nlinister, Odisha/ PS to Hon'ble Minister,

Special Secretary to

fulerno No 4q1 , Bhubaneswar ctaled oL] f t>l Wtl
Copy forwarded to the OSD to Chief Secretary, Odisha/ Senior P,S. to Development

Commissioner-cum-Additional Chief Secretary, Odisha/ Senior PS to Additional Chief Secretary,

Steel & Mines Department for kind information of Chief Secretary, Odisha/ Development

Steel & Mines for kind information of Hon'ble Chief lt/inister, Odisha / Hon'ble Minister,

Mines respectively.

Commissioner -cum-Additional Chief Secretary, Odisha / Additional Chief Secretary,

Mines Department respectively,

Memo

I
&

&

\Special Secretary to

0 q5
, Bhubaneswar dared 01 ) l21 7o 71

Copy forwarded to Additional Secretary to Government, Revenue & DM DepartmenV

Forest, Environment & Climate Change Departmenti Home Deparlment lCommerce &

(T) DepartmenU Water Resources Department.information and nece$sary,action.

Speci*l

SM-l\4 C3-PAGG-000 1 -2023 l0 1 I 2024

IrUf Cory r"Tr-qrgri

Wx
9_ry'

{.

\
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-->\--
nr"mo rvo. " /9- !l t{- -,,sM, 

Bhubaneswar dated b q I Lf 2al7
Copy forwarded to all Departments(Except Revenue & DM Department/ Forest

Environment & Climate Change Department/ Home DepartmenV Commerce & Trangporl (T)
Department)iWater Resources Department){or information and necessary action, Qt

speciat s..,"tu.il8-ffiff [,*'1
r',ru*o r'ro. ,L li f ?-" -lsM, Bhubaneswar dated Oq I / Zf aoZcl

Copy forwarded to the Director of Mines & Geology, Odisha/ Director of Minor lVjjqerals,
,Odisha/ MD, OMC Limited for infor:mation and necessary action. ( f

--6ti' fln' DaD^,

r n Ltt a () 
special Secretary to Governrnent

x/emo no. / ,P "/ *7 J_ 
.rsM. Bhubaneswar ciatecj 7Lt I lLf ,20 j*Ll

*
ri

Copy forwarded to all RDCs/ to all Collectorsiall SPs/all DFOs/ all Deputy Director
for information and necessary action.

Special Secr6tary to
,4
,nt

Memo No

action,

A*35-*/sri4 Bhubaneswardated 0q ll?-/ po.L?

Copy fonruarded to Member Secretary , SPCB for information and necessary action {
Special Secretary to "1

H,r"ro tto.* € M, Bhubaneswar dared CI| I t" f naZy

Copy forurarded to all Sections of Steel & Mines Department for information and y$essaV
):----;T. xll .no')'.1

Special SecretaryYo Eoveinment /

slv-M c3-PAG G -000 1 -2023 I 0 1 I 2024 rffr$?rn

):

fu,no
L2
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GOVERNMENT OF ODISHA

STEEL & MINES DEPARTMENT

AN Ne xuKE -rql/l

No. I o 4,$l /s&M, Bhubaneswar, dated tne 0l ltZl 9o2?

sM.MC3-PAGG-000 1 -2023

NOTIE!cArtol!

Sub : Constitution of Sub-Divisional Level Committee and Tahasil level Committee
for minor minerals in order to strengthen the enforcement mechanism in the field,

State Government after careful consideration, have been pleased to constitute Sub-

Divisional Level Committee and Tahasil Level Committee for minor minerals in order to

strengthen the enforcement mechanism with the following members;

Sub.Divisional Level Committee ':

Ta hsqil" LB:ye I Qnm mittee

L Tahasildeir & HN4 Chairman

Member

rnltr filrru nTTr$Trt}

ChairmanSub-Collector & SDlt/

iVemberSDPO2

lvlernber.), ACF/Range Off,t-'c"

lviembersCorrcerned Tahasildar

lvlember5.

sM-MC3-PAGG'000 I -2023 I 0 1 I 2024

w-

2. llCs

T.

4.

ilc

6, Ir/ining Officer or Junior lr/ining Officer lvlemLrer Convener
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a
!.), Range Officer [r/ember

4. tVining Officer or Junior lr/ining Officer lvlember Convener

These Commjttees shall review regulation and enforcement of minor minerals
sources in the respective Sub-divisions and Tahasils at least once in a month and submit
report to District Level rask Force and Director Minor l\linerals, odisha.

By Order of the

L{\+'
Additional to Government

Gazette

on'ble

Memo No 0q 8L /SM, Bhubaneswar dated 0q llZ*)pa'l*7
Copy fonvarded to the Officer-in-charge, Gazette Cell, Odisha, Government Press,

Commerce & Transport (Commerce) Department, Odisha Secretariat, Bhubaneswar with
a request to publish the said notification in the Extraordinary issue of the
and send '10 copies to this Department.

lvinister, steel & Mines for kind information of Hon'ble chief Minister, odis
lvlinister, Steel & [Mines respectively.

Special Secreta overnment

Memo 
^r. 

I o t''t'83 
t$Mt, Bhubaneswar dated 0V I t" I 2oa:,

copy forwarded to the osD to Hon'ble chief lMinister, odisha/ ps to Hon'bre

Special Secretary ent

r\4emo Hro--/iLl R') - ,sr\r, Bhubaneswar darcd 01 f tzf aozLt

Copy forwarded to the OSD to Chief Secretary, Odisha/ Senior P.S, to
Development Commissioner-cum-Additionat Chief Secr:etary, Odisha/ Senior PS to
Additional Chief Secretary, Steel & Mines Department for kind information of Chief
Secretary, Odisha/ Development Commissioner -cum-Additional C
Additional Chief Secretary, Steel & Mines Department respectively.

hief Secretary

Special Secretary

rVienro *r. lO-Lt:?5 /sM, Bhubaneswar oateo ()t? I tn,l 2"otyt

Copy forwarded to Additional Secretary to Government, Revenue & DM

DepartmenV Forest Environment & Climate Change DepartmenU Home Depa(ment
information and necessary action. [ !'

ez;*;:%-,\
Special Secretary to Government t

sM-sc3-pAcc-0001-2023/ 01 t2o;ATe$t C0 pY 6?TtST[n

7*'x
'Loz"'
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Memo No, lDV.g{--,'

* )Q-
"-u

M, Bhubaneswardated OV /tz-l A*21

, Bhubaneswar dal,ed trCt I t'}l s{ueLl

Copy fonvarded to all Departments(Except Revenue & DM DepartmenU Forest
Environment & climate change Departmenu Home Departm ent) for and
necessary action

,o,o \
Special Secretary to nment

Memo N 0q 8T SM, Bhubaneswar dated o\ I /2-) 2a L,

copy forwarded to the Director of Mines & Georogy, odisha/ Di
lVlinerals, odisha/ t\4D, oMC Limited for information and necessary action. ,ffi,Spebial Secretary

lVlemo No ,$8 M, Bhubaneswar dated OV I tz*f e-oZl
Copy forwarded to all RDCs/ to all Collectors/all Sub-Coilectors/ all T

information and necessary action.

Special Secretary to

Memo No l0 v 8? M, Bhubaneswardated 09 llyl goLY

Copy forwarded to all Deputy Director of Mines/ all Mining Officers/all Junior Mininq
Officers for information and necessary action, Cf"*----r*-Tj-i, l+,t^1

Speciat Secretary to"Cor#lr"nr t

for

Menro No, /SM

Copy forwarded to all Sections of Steei & Mines Department for informatio,4 and
necessary action. I i

speciat secretary,"6ffif

rFt,rF qnFY LTT:i:in

lptTo

%7-
&_tffi
HffiJ
sM-t\tc3-pAc c-000 1 -2023t 01 t2024

ri

n-0
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Copy service
1 message

Sanjib Swain Lulu <sanjibswainadv@gmail.com> Wed, Jul 23,2025 at7:42 pM
To: Kalicharan Chand <kalicharanchandT@gmail.com>, apurba ghosh <apuTlaw@gmail.com>, Dipanjan Ghosh
<dpnjnghsh0@gmail.com>

Counter Affidavit in OA No.58 of 2025 on behalf of Respondent No-6 & 11

3l Preliminary Counter Affidavit in OA No.58
18218K

Sanjib Swain Lulu <sanjibswainadv@gmail.com>
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